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[Shri H. N. Bahuguna]

! Smnsbod¥ :haid rglm vilence quss the
anguage o e Y. ain,
this 15 a vergo wildms aﬁ::alion, uot
having been borne out by facts at all.
‘We have never declared an emergency
except when 1t was absolutely neces-
sary, in the interest of the sovereignty
of India. It is always easy to make a
wild charge but it is absolutely impos-
sible to substantiate the sume, I do
not want to dwel more on this parti-
cular point.

Shri Kachawaiji feels that somebody
could use his personal vendetta against
the party or person in the Government
of these particular areas. I can assure
him that much wider power was availa-
ble to us and is available to us, which
this House has given to us, but which
has never been misused. Mr. Dinen
Bhattacharyya’s party has not pointed
out a single case. They send telegrams
even to persons outside, who are not
very friendly to this country. Not a sin-
tgll]e telegram was stopped by us, Even

e Communist party (Marxists) send
telegrams to China or telegrams to any
part of the World. They were never
stopped. What he says is not based
on tacts. I do not want to argue on
emotion. My only submission is, I
expected, as a reasonable man, he
would give us a chit and say, “yes, you
have much wider power, thank you
very much, you never made use of
them”. And then he should have said ;
“What you are trying to o is in con-
formity with the four corners of the
Constitution.  Congratulations.”  But,
instead of_ﬂm, he acuses us of so many
things which are not warranted by
facts, He just points hi accusing
finger at us; but what he says is not
borne out by facts; what he is doing
is something which is misguided und
if he has to point out his accusing
finger against anybody, it is against
those who are mis-informed about the
thing, who try to confuse the issue.

With these words I close and I h
the House will understand the posili%‘:

MB. _DEPUTY—SPEAKER: The
question i :

“That the Bill

the further

a5 passed by Rajys B

nto consideration.”
The motion was adopted,

to amend
Act, 1885,
bha, be taken

22
Courts)Bill

MR. DEPUTY-SPEAKER: Now,
we take up the clauses. For clause 2,
an amendment has been given notice of
by Shri B. V. Naik. Is he moving it?

. SHRI1 B, V. NAIK (Kanara) : No,
IT,

MR. DEPUTY-SPEAKER : Since
there are no amendments, I shall put
all the clauses etc. together to vote.

The question is :

“That Clause 2, Clause I, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.
Clause 2, Clause 1, the Enacting
Formula and the Tile were added to

the Bill.

SHRI H. N. BAHUGUNA : T beg to
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is :
That the Bill be passed.”
The monion was adepted.
15.12 hrs.
DISTURBED AREAS (SPECIAL

COURTS) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF _ HOME
AFFAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI
RAM NIWAS MIRDHA) : I beg to
movce :

“That the Bill to provide for
the speedy trial of certain offences
in certain areas and for matters
connected therewith, be taken into
consideration.”

Government are deeply committed to
promole national integration and main-
tain the secular character of our demo-
cratic framework and have indicated on
several occasions in clear terms that no
effort would be spared for dealing with
the problems relating to communalism.
The people of this country are deeply
conscious of the value of national unity
and secularism, They have cleatly
demonstrated this in unmistakable terms
twice within a period of one year by
giving their mandate for secularism.
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Consistent with this mandate, several
legislative measures have already been
undertaken.

As the House is aware, in 1969, we
had made more stringens the provisions
of law dealing with elements responsible
for crealing mistrust and ill-feeling bet-
ween different sections of the people.
This had been done by virtue of the
enactment of the Criminal and Election
Laws Amendment Act of 1969, whereby
the scope of section 153A and section
505 of the IPC was enlarged and greater
punishments were laid down.  Govern-
ment had also taken powers to prevent
the publication of inflammatory
material.

As the Housc is aware, more recently,
we have enacted the Crinimal Law
Amendment  Act, 1972 to deal with
associations whose activities are pre-
judicial to the maintenance of communal
harmony, prejudicial to the interests of
national integration and prejudicial to all
the essentials of secular democracy.

The present Bill seeks to bring to
book more expeditiously persons guilty
of offences connected with communal
incidents. 1t may recalled that the
National Integration Council in its
meeling at Srinagar in June, 1968 had
recommended that offences should be
investigated and the offenders prosecu-
ted promptly and that prosecutions once
launched should not be withdrawn ;
Special courls with summary powers to
deal with offences connected with com-
munal incidents should be constituted.
The recommendation was forwarded to
all State Governments for n
action. The reports received from the
State Governments indicated that when-
ever necessary, they were appointing
additional magistrates to expedite trial of
cases arising out of communal distur-
bances. But considerable delays con-
tinue to occur in the disposal of such
cases. The recommendation of the
National Integration Council was, there-
fore, examined to see whether the offen-
ces committed during communal dis-
turbances could be made triable by
special courts as distinct from appoini-
ment of additional magistrate and in
accordance with an expeditious and
special procedure,

Such trials by special courts acocrding
to a ial procedure would not be
Possibe under the existing law, except
n West Bengal where there is a special
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law called the West Bengal tribunals of
Criminal Jurisdiction Act, 1952 for trial
of certain classes of offences by special
courts, No, legislation is, therefore,
necesary, which may be undertaken
either by Parliament or by the State
legislatures.

The interest of uniformity deems it
necessary for Parliament to  undertake
the legislation. The State Governments
have becn consulted in regard to the
proposed legislation.

The Bill does not require any detailed
explanatory statement. 1 will only
briefly explain the essential fea-
tures of the Billl Cl. 3 enables the
State Government to declare any area
within the State where extensive com-
munal disturbances have occurred as a
disturbed area. The notification for this
purpose can be made also with restros-
pective effect. The notification could
be issued initially for a period of threc
months and can be extended from time
to time, Thereafter, under cl. 4 the State
Government can constitute the neces-
sary number of special courts for the
purpose of trial of offences set out in the
Schedule to the Bill committed in the
area declared to be a disturbed area.
Cl. 5 empowers the special courts to try
all scheduled offences in any disturbed
area and also any other offence with
which the accused may be charged at
the same trial, if it is connected with
the scheduled oftence, Cl. 6 enables
the special court to take cognisance
without committal proceedings of any
scheduled offence. It also enables the
special court to try a scheduled offence
punishable with imprisonment for =&
term not ex ing three years
in a summary way in accor-
dance with the procedure prescribed in
the Code of Criminal Procedure for
summons cases. In the case of any
conviction in such trial, the special
coury can pass a sentence of imprison-
ment not cxceeding two years. Cl. 7
provides that the ial court can
transfer cases to regular courts when
the offence, although a scheduled offence
is unconected with the disturbances.

It would be seen that the princ'i.c:.l
advantages of the suﬁ'umd islation
would be (1) that the time by
committal proceedings in cases triable
by courts of sessions will be eliminated,
and (2) that since the trial according
to the summons procedure under the
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Code of Criminal Procedure involves
less delay and because a large number of
offences generally committed during
communal disturbances are punishable
only with imprisonment of upto three
years, the trial of such cases according
1o the summons procedure will thus be
more expeditious.

The House is already aware that the
Code of Criminal Procedure Bill which
is being scrutinised by a Joint Com-
mittee also seeks to do away with com-
mittal proceedings in respect of cases
triable by special courts. t the power
of summary trial given to the special
courts under this Bill are more than that
envisa in the Code of Criminal
Procedure Bill. Fistrly, whereas the
Code of Criminal Procedure Bill
provides for summary trial only in
respect of offences not punishable with
death, imprisonment for life or imprison-
ment for a term exceeding one year,
the present Bill provides for summary
trial in respect of the scheduled offences
punishable with imprisonment for a
term not exceeding three years or with
fine or with both. Secondly, whereas
the Code of Criminal Proecdure Bill
provides that in such summary trials
no sentence of imprisonment exceeding
six months can be passed, fhe present
Bill empowers the special courts to pass
a sentence of imprisonment for a term
not exceeding two years.

It would, therefore, be seen that the
Bill would be providing a more expedi-
tious procedure of trial in respect of a
larger number of offences generally
committed during communal distur-
bances. It will be seen that the object
of the Bill is to expedite the dispoal of
criminal cases arising out of communal
disturbances. It would be a clear
warning to offenders in such cases
arising out of communal disturbances
that the law would take its own course
expeditiously, which by itself may have
a deterrent effect in regard to the com-
mission of such offences. Prompt dis-
posal of such cases would also restore
the confidence of all sections of the
people in the administrative machinery
and would also erase unhappy memories
that would linger if there were delays
in the di of such cases. With
these s, 1 move. '
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MR, DEPUTY-SPEAKER : - Motion
moved !
“That the Bill to provide for the
speedy trial of certain offences in
certain areas and for matters con-

nected therewith, be taken mto
consideration.”
SHRI BIREN DUTTA (Tripura

West): I rise to oppose this Bill. First
I wish to recall how the situation in the
country has improved after the Simla
agreement. The whole situation in the
Indian sub-continent radically
improved.

MR. DEPUTY-SPEAKER : Just a
minute, Mr, Biren Dutta. 1 am sorry
to interrupt you. Certain amendments
to the motion for consideration are to
be moved. 1 will call you again. Now,
there is an amendment to the motion
for consideration, given votice of by
Shri Atal Bihari Vajpayee. He is not
here. Then, Mr. M. C, Gaga. Are you
moving ?

SHRI M. C. DAGA (Pali) : I am
moving the motion that it be referred to
a Select Committee,

MR, DEPUTY-SPEAKER : There is
only one amendment that you have
given notice of, and that is for circu-
lation of the Bill. Are you moving il ?

SHRI M. C. DAGA : No, Sir. But
I have already given notice—

MR, DEPUTY-SPEAKER : I have
no other amendment in your name here.

SHRI DINEN BHATTACHARYYA
(Serampore): He wants fo move his
motion for reference to the Select Com-
mittee,

MR, DEPUTY-SPEAKER: That
amendment is not before me.

SHRI M. C. DAGA : T have
submitted. ..

MR. DEPUTY-SPEAKER : There
are certain rules for giving amendments.
(Interruption) Order please. Will you
sit down? There are certain rules.
You have to give notice of amendments
at a particular time within a particular

iod.  If you have not done it within
that time, I take no notice of it.. Yes,
Shti Biren Dutta, -

SHRI BIREN DUTTA : Sir, I was
referring to the situation in the sub-
continent of India which has much

has

already
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improved, and this change is reflected
in the Simla agreement. Nobody will
deny that the country, after defeating
the conspiracies of divisive forces, is
witnessing a situation where the progres-
sive forces, in the national interests both
an India and Pakistan, are asserting
themselves to achieve more and more
of people’s democratic rights. The
people ot Pakistan as well as the people
of India arc addressing themselves fo
this task and are ising the whole
of the sub-continent not on the basis of
confrontation but on the basis of peace-
ful co-operation. We have scen how, at
the time of the Bangladesh crisis, the
whole ot India stood as onc man and
supported their cause, and they showed
that no longer can the people of India
be aflected by the communal and divi-
sive forces.

At this juncture, to bring such a Bill
before the House is to mar the image
ot the progressive forces not only in
India but also the progressive forces
of Pakistan. 1 am asto how, at
this  juncture, the Minisler has
brought such a Bill before this
Housc, cmpowering that any area
or on the ground that, or on the fear
that there will be communal
riots. I request you to consider
seriously whether such a Bill should at
all be discussed in this House at this
point of time.

What is happening ? In Bangladesh,
we have scen that the communal forces
have been isolated and the forces of
democracy have taken root. In Pakistan
as well, you are seeing that the forces
of democracy are asserting themselves.
Here in India we have witnessed the
&‘eomh and development of the RSS,

Jan Sangh and similar types of com-
munal organisations, but we have also
been seeing that these divisive forces
are now declining ; they are now dec-
lining forces. So, if you have eyes to
see, you can see that the root-cause of
the development of communalism, divi-
sive tendencies and provincialism lies in
the influence of the imperialist forces
or the exploiting classes of kndia who
try to maintain these forces in our
social fabric so as to gain something
out of that divisionalism, communal or
provincial or otherwise.

Now all over the sub continent these
forces are heing defeated and the forces
of progress under the leadership of the
working class people are asserting them-
selves. They fought the imperiahsts and
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driven them out of this sub continent.
They helped to drive out the American
imperialists from Bangla Desh and they
are trying to drive out the forces of
reaction who nourish this type of com-
munalism and division in India, Look
at Calcutta or Bombay, people of all
areas from U.P., Bihar, Orissa, Tamil
Nadu, Kerala and other places gather in
factories, schools and establishments
and are fighting for their rights against
foreign and ?ndian vested interests
unitedly.

MR. DEPUI'Y-SPEAKER : Are you
in favour ofi special courts ?

SHRI BIREN DUTTA : No. I say
that this Bill should not have been
brought at this stage. I am going into
the intentions of this Government why
they bring forward this Bill at this time.
The Government joined hands with
communal forces like the Mus-
hm League in Kerala for forming
a Governmeni. What is their attitude
towards the Jana Sangh and the R.S.S,,
Jamaiat Islam and other forces of com-
munalism ? They are soft to them, It
is agamnst thc real democratic unity of
the people that this Bill is aimed.

You will be astonished that under
this Bill any area can be declared as a
disturbed area. 1 opposed a similar type
of Bill when Shri K. C, Pant brought
torward declaring the whole of Manipur,
Tripura, Meghalaya or certain parts
thereof as disturbed areas. I wamned
the House that it was the beginning of
such Bills. You have not heard of any
disturbance in Tripura. After passing
that Act, a part of Tripura had been
declared as a disturbed area. What is
the disturbance ? There is no news to
Parliament, nothing in the papers. But
the fact is that there is no food in
Tripura and _people are dying out of
starvation. ey are not willing to die
in the hilly villages. They want to come
to the plains and share the food with
the people living there. That is why
it has been declared as a disturbed arca.

I ask the minister if he has heard
anything happening in Tripura to be
declared as a disturbed area. At this
juncture of our history when we should
encourage the people saying, “You have
given up the communal feeling and you
are trying to get out of the influences
of foreign imperialists and vested
interests, “Go ahead 1", instead of saying
that, vou are saying that you are not
helieving the people of India and so you
want this power to declare an area as
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[Shri Biren Datta] smg disposal is necessary aod it
: g be manda and essential parti-
disturbed area. That is why I oppose - S The
this Bill lock, stock and barrel and 1 cularly for social ~offences.

request the minister not to mar the
image of ]pmgressive India by bringing
such a Bill beftore the House.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhat1): Sir, I risc to sup-
port this Bill. 1 thought that nobody
could have any objection to the basic
object of this Bill. Of course, to some
of the provisions of the Bill 1 have got
my reservations and T hope the minister
will clanfy them, But 1 was surprised
to hear from the previous speaker that
he has objection to the Bill because
according to him the communal forces
are decaying and this Bill 1s not neces-
sary. It s true that communal and reac-
tionary forces are decaying. But let us
face tacts, The tacts are that these for-
ces have not compleicly vamished. They
are n existence and because of that, we
have to bring various legisiations includ-
ing amendments to the IPC. By this Bill,
we ar¢ trymg to apply some chemicals
to toster the growth of decay of these
torces. I do not know how my Marxist
friend can have any objection to it. He
criticised us saying that we are not
fighting the Jan Sangh and RSS. The
records of this House and the records
of our party both inside the House and
outside will amply prove that the Con-
gress Party has always fought reac-
tionary forces. On the contrary, my
Marxst friends have been talking at
times of joining hands with reactionary
parties to fight the Congress. That it-
selt shows who is fighting whom.

Coming to the provisions of this Bill,
nobody can have any objection to the
basic objects of the Bill, which seeks to
provide for speedy remedy in the case
of certain kinds of offences. We have
seen that n our country, there is great
delay in disposal of cases, with the
result that the very purpose for which a
man i punished 1s to a great extent
losy in many cases. The pu of
punichment is both punitive and preven-
tive, The purpose is to punish him for
doing a wrongful act and also to prevent
others from doing it and set an example
so that others may not commit a similar
offence. But if a long time is taken in
the dislposnl of the case, the purpose is
naturally tost. If somebody commits
an offence today and if he is punished
atter 5 or 6 or 10 years, that does not
create any impact on me. Therefore,

scheme of the Bill is that if a State
Government is satisfied that in any area
within the State extensive disturbance
ot the public peace and tranquility has
taken place by reason of differences or
disputes between members of different
religious, racial language or regional
groups Or castes or communities, then
it may dcclare such an area 10 be a
disturbed area. So, an area wil be
declared as disturbed only when this
condition precedent is satisfied. I do
not think anybody can have any appre-
hension that this declaration of disturb-
cd arcas will be politically motivated
or politically used.

If the area is declared as “disturbed
area”, for the purpose of providing
speedy trial’ of scheduled offences the
State Government will create  special
courts. I have not been able to gather
from the Act itselt whether the Govern-
ment is contemplating the creation ol
temporary courts or permanent courts.
1t the government 1s thinking of creating
permanent courts, undoubtedly there
will be heavy cost for the State
exchequer. Government should see
whether the workload of such offences
will permit the creation Gf permanent
courts. If the government is thinking
of creating only temporary courts, then
I feel that the qualifications for which
thei.v are asking afé so High that they
will not be able to get ent number
of people. Section 4(3) of the Bill
says that person shall not be qualified
ior appontement as a judge of a Special
Court unless he is qualified for appoint-
ment as a judge of a High Court, or has
experience of at least one year as
sessions judge or additional sessions
judge. The power which is conferred
by this enactment is more in the nature
of magsterial power. Therefore, I do
not know why you are insisting on the
qualification of a High Court judge. As
such, I have given notice of an amend-
ment that a person who is qualified to
be appointed as a sessions judge should
be qualified to be appointed to the
special court.  Because, the og:edal
court will not be trying graver offences
than offences tried by a sessions judge.
If a new man having the qualifications
ofh; sessions iugig:ﬁ can try such m
why are you ng ter -
tions in such cases? g’:'know that
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the condition of the country is such that
in most of the States persons with
greater qualifications are not very keen
to come to the judicial service, parti-
cularly if the service is temporary,

My next most serious objection is to
a provision in this Bill which says that
all the offences which have been men-
tioned in the schedule to this Act will
be triable by the special court. In the
schedule we find sections of the Indian
Penal Code like sections 121, 143, 145,
302, 303 and so on. If the offences
are commitled in pursuance of the
reasons mentioned in section 3, then
only they should be tried by the special
courl. Suppose a man commits murder
in a disturbed area, which has nothing
to do with either communal, linguistic
or religious disturbance, why are you
making the offence triable by the special
court ? It you make all such offences
triuble by the special court, there will
not be expeditious disposal ot the case.
Secondly, Section 7 says :

“Notwithstanding anything contain.
ed in sub-section (1) of seclion 5,
where, after taking congnizance of
any scheduled oflence, a Special
Court is ot opinion that the offence
is one which does not form part or
arise out of, or that it is uncon-
nected with any such disturbance
as is referred to in section 3, it
may transfer the case for trial to
any court having jurisdiction under
the Code.”

1 feel that if this option is given to the
special court, then it will be violative
of article 14, because if a man commits
a murder in an area which is not a dis-
turbed area he will be tried under the
procedure laid down in the Criminal
Procedure Code and if he commits a
murder in a disturbed ar®a he will be
tried under the procedure laid down in
this Act. If the offence committed in
the disturbed area has no rational
relation with the object of this enact-
ment, then the courts will undoubtedly
hold that it is discriminatory and
violative of article 14 and declare it
iltegnl. Therefore, T strongly object to
the entire lfamut of offences being men-
tioned in the Schedule and being brought
under the provisions of this BRill. This
Bill should confine itself only to such
offences which occur because of reli-
ge{ious, racial or language disturbances

ween different regional groups, castes
or communities. In that case, we can
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except speedier trial and we cap expect
that the courts will not strike down
the provisions of this Act.

Coming to other provisions of this
Bill, i clause 6, it has been said that so
far as an offence which is punishable
with imprisonment for more than three
years is concerned, it will be tried as a
warrant case and other cases will be
trialed in a summary way. My request
to the hon, Minister will be that, I
think, it is better to delete the serious
offence of murder from the purview of
this Act. Aficr all, the murder is an
offence wherc a person loses liberty for
life or the life itself. The ferson would

feel that he has been a procedure
sirnFIy because an area has been
declared a disturbed area. The number

ot murders that take place because of
communal or religious disturbances are
not of great number in the country.
Therefore, I feel, considering the gravity
of the offence, Sections 302 to 304
should be deleted from the Scheduled
of this Act and the person should be
at least that much of a feeling that the
gravity of the offence being such, he has
been allowed all opportunities which
are allowed under the ordinary proce-
dure of law.

Secondly, I teel, some latitude should
be given to courts or some discretion

should be given to courtd to judge
whether a case should be tried in a
summary way or according to the

summons proccdure. Summary way is
a very compact procedure. It may be
that in such type of cases, there may
be many accused and there may b
many witnesses and it may not be possi-
ble to try a case in a summary way or,
if it is tried in a summary way there

may not be proper justice. In
the Criminal Procedurc Code, there
is a provision that if the courts feels

that the case is not a proper one which
should be dealt with in a summary way,
the court is allowed the discretion to use
the summons procedure, Why are we
not allowing the same discretion here ?
I feel, we should use the same discretion
here. The ordinary procedure should
be the summary way but, if a court
feels. considering the number of accused
or considering the number of witnesses
or comsidering the complexity of the
crime, that it is not desirable to try
the case in a summary way, the discre-
tion should be left to the court that it
can be tried according to the summons.
procedure,
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So tar as the trial in a summary wa
18 concerned, the proviso to clause 6(3
makes an interesting reading. It says.

“Provided that m the case of any
conviction 1n a summary tnal under
t'us section, 1t shall be lawful tor a
Special Court to pass a sentence ot
mprisonment tor a term not excee-
ding two years.”

Is 1t a substantive provision ur a proce-
dural provision? Does this provision
empower the court to give pumishment
upto twp years? 1t you keep the
proviso that empowels the court in a
summary way lo give punishmeng upto
two years, there are certain  offences
mentioned in the Schedule tor which the
maximum punishment 15 s1x months’
mmprisonment How ale you permitting
the court 1n a4 summary way to deal
with a case of imprisonment for two
years when the maximum nishment
laid down under the Crimuinal Procedure
Code 15 s1ix months You may say that
thiy 15 a proceduial part of it and that
the court, where the pumishment 15 two
years or more, will be allowed to give
a punishment of two Yyears I feel
drafting of the Bill Yas not been very
happy

I have also given
saying

*(34) That m case of any convic-

tion in a trial under sub-section (3),

1t shall be lawful for the court to

impose any sentence authorised by

law for punishment of such offence

but 1n case of summary trial the

period of imprisonment shall not
exceed two years”

Now, 1 come to clause 7 which gives
an unfettered discretion to the Special
Court either to transfer or not to transfei
a case There 1s no guidedme lad
«lown as to m which cases the al
Court will be competent to transfer or
not to transfer a case. 7 says:

* . after taking cognizance of
any scheduled ence, a Special
Court 13 of opinion that the offence
1s one which does not form part
or arise out of or that it 1s uncon-
nected with any such disturbance
as 1t referred to m section 3, 1t
magy transfers the case for tnal to
ony court having jurisdiction under
the Code.”

Such unguided and un-canalised power
in the hands of the Special Court 1s

an  amendment
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violative of article 14 and from that
pomnt of view also, I feel clause 7 should
not be there.

So, my respectful submission to the
hon Mimster will be that thus Bill, not
being very properly drafted—I do not
know whether 1 am entitled to say so—
should be scrutimised and, 1 feel the
campus of the Bill should be narrowed
down There should be an amendment
in the scheduled offences and only those
cases where offences are commutted
because of the reasons mentioned m
sectton 3 should be tried by the Special
Courts and not otherwise and  subject
to what other amendments | have given
1 hope, the learned hon Mimster will

tiy to clanty the poimnts that 1 have
raised m this debate
st wey aig (melgT) Yedw
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=¥ feed amg | ¥Anw, fEQeamr
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el & fareis qTr A R AT | fE
39 ¥ faqziq sq9T & WS ¥4 F7 Y
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Cav FAl § %A AFE &A1 § 0w
w7 F) 71 3 gfFE 2 I TR
3 T tee ¥ wiqgT aewifaw o w1
FIT FA) W FA1 AGY A7 foT A EW &I
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TR FTAF QIO favars &1 3T FE "aTy
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gafod ag famr A $1€ ooy a@ 5w
afew 9e2 77 €FTT % @ AT & @iy
¥ qrac £ 9 Ag) AN ¥ gk Aw W
el ) AFEW PIET A @
¥AT A W) ) T /Y FY 7AW
qxa w8 fadmr I fed aem *1
weAT Y€ | ¢ Bw ¥ qw Wy oy
T8z v &7 2% § | s fwed) *Y farmar
anwYar et AT wraT A I w e
w g% ¢ ¥fer mo ) o A de
g7 aer 3 orm O § Ei B ) W€
wegfird) aaweh § fir gt e 3= WA
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TFE FTA FT YT EF | AT F K g&F
7 ¥ oete gwlh wfr § 9 e
2, W wamar g 6 €9 @ o faw wr
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ars Fegfaei 71 39 &7 @ § # AN
R W & favg wrowtfaw qer § 9
1 FW) T TArE AgM AT T 9T ¥
Farties o0 famt 1 g#tmrer @y o snfare
T8 ¥ oAy gmr ?

FEC @A F 4 FRA fr oo faw A
A1 Ty HTEIL i feers uframe feady-
T 50 &1 Ffuwiz fagr & 5 a9
UG TN FIT F) gaeqr 7) K &
9 & o qlo dlo ) AW gAY
120, 143, 45, 83, 93 ¥ ¥=aviq 1A«
T BT FIX QAT F1EQ Y fear argaw |
¥feT wiw Hf9T fr faw ofn 5 22
ANz & fewsd ufar fesder g
2 3w & & wreEt w oy @ A g,
&7 ¥ T ¥ Ferk & arh & a7 Freld
Hrfa® 7R FY ¥ F7T qw€ & 9N &
A fox 37 w1 Zraw €T a1 A wiife
v feesd qfear fewdee Qar & aw
TS I & AR ¥ oerae w13 # 0
syweqy Y § 1wy A griex dar ?
tw ¥ fedhh o w1 Yiexa @ wfid
fm & gror arevrfee aedf & ey

*1 Q21w oAy § oY 8w ) frde o W qE e F@ ¢, Wi weve €
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weor & e W= §, fox w1 qrew-
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A|Q AT 4 4¢ TEA0 WEA F %
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sqrq AgY EXA0 | N A @ FE F
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AT qOF 5 FT FWQ § T B A
g aa w1 g 1 fow A28 ¥ awrT) gfea
tmimafemiam s i@
miigﬂﬁmﬂ%aﬂifwm"ﬁﬂ
m!"*ﬂ'ﬂ'!ﬂmﬁl‘ﬂﬁi gfere
& "y fegwr swrg wX € ¥6 W) B
M At 31 FH O g &
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T HT AN TN W F W {4
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& faars § fir el ) M et @
ww W Aow fod gy B ag o aw
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R ¥ wr wfawre sy @ww wég W
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TP 9T THQ FTIW W) sxwear il O
urfgd «
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W AT AT FFATE | S 9T AV e
1T fgar a71 47 a2 TA M w7 gFe
& AGA AT FUAE T N

* #7A) AP A FEAT WgAi g fw
sy 1 59 faw ) awer 74 § granfw
7z 72) & T 2t ¥w o qoowwifaw ae
TWWE | TAF) AE 719 ¥ § AT ag
I NAT AT F| GAFE 20 ¥ FIY
£ a1 781 o7 g7 & 719 fEAw Qo
grr arfgd | wgr anm qfern g
1 2RA FQAE qgT AT A7 7Y ¥ AEQY
1 9 7% Qfag | A a1 wwe #
wrar v ¥, war wwre w@ f,
At & € Ink Farw sk A aw
WY v oY frar 1w T € e
ferh & fewrs wrdy A€ smterd A
¢ o faw ¥ srol e WY Rz W v
& o wgAr g g fe o fao @
R § 78 ¥ me ek ve vala o
e fevcin e wrqd feevvin ¥
adewaty dwawc Yy &
Ffiew Y FX vy w4 A e
a7 Y fogr B e mfy Galen e
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% wwda F7ATE | o faw 7 qrAT aga
AT AT 1 BATT] F|AAT 1 aerg
A X oA qw oA A A g
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AT §U § AT A1 ATE KT I0F AW
3Gz N0E | WA F qmeAr g
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it faqfa g N g g & fis
yfern vneeh) sv@ € 1 o vw fema o
g ¥ free) § ‘e @@ aw aEw
qg g1 47 | faxr qdeRl wr -
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¥ FE ATAT AT A FT AT T J°
71 fefoma :t & &7 @@ @ v ar
A fre) frem &1 wover €Y i & F=1g
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TF FA & I FTOF 64T A0
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37 AEE ¥ AHFITA FIAY, FAF FAT|
27 ST 9277 A% 77, AfFT ¥ A A ¥
FIT qF FIE W) FATT AT JAX AT TEX
qr 7 g3 AW ¥ VR F a8 S
g1 #NE fgr T | F7F FY oA frag
&z Iafiran aqTy Trfgn fF &Y s s awAT,
graw % fau frgsa fear @ig, ag 51%
grATH Tt femzd ol @A &
FTIoy E& warigar Wi T@r fasa, /7
FvFT 9 7l feqf &1 g1 Jg =8 )

ag fa= s1x § T o ¥ F1 AR4T
wTat g | fggria & sAduvm ¥ fao
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a8 & U ¢ |
*SHRI J. MATHA GOWDER
Nilgins) : Mr. Charman, Sir, 1 wel-

come the Dhsturbed Arcas (Speciil
Courts) Bill introduced by the Mimster
of State in the Mmustry of Home Affairs
though I am of the view that this 1
a4 measure.

Bef Independence, when the Bri-
1ishem°?uled us, they were able to ex-
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criminal casecs arising out of communal
disturbances and disturbances bétween
different religious, racial, lamgusge or
regional groups or castes,or communi-
ties For the speedy trial of such sche-
duled offences by establ i

courts 1n the disturbed aress, the Gov-
ernment want to control the frequent
recurrence of atrocities commutted in
the name of ion. National
Integration Council made this salutol

recommendation in 1968 and with all

the legal luminanes available at the
dwposal of the Government it s
strange that four ycars should have

been allowed to elapse before giving
legislative form to that recommendation.

Here, I would like to accuse the
Government that, due to nordinate de-
lay in bringing about such meaningful
legislation, there 1s indirect encourage-
ment for the communal disturbances.
If the Government had enacted such
laws when the communal forces started
1using therr heads, much bloodshed
and many murders of innocent
ple could have been avorded We are
all not ke Mahatma Gandli to go
to the spot of disturbances, as he went
in perwon to Naokali, and to put an
end to the sprecad of such gruesome
ncidents We have to denve our
strength from statutes. We can remedy
the situation only by taking recourse to
legislative processes. When this is the
postion, the Government should have
realised this and brought forward legs-
lative measures much earlier By not
doing this, the Government have given
impetus to communal conflicts, rebgious
nvalries and la animosities. We
have on one side the Aligarh Mushim
University and on the other Banaras
Hindu University. In Kerala we have
got side by side Christian Colleges and
Hindu Colleges. By permitting the
cstablishment of educational institutions
in the name of rebgion and commu-
oity, the Government have helped the
growth of communal animosities result-
ing 1 the Joss of human lives.

 Last month, over the Aligath Mus-
lim University Act, thero were murders
n Aligarh, T would hike to know
whether this area will bg declared

as a
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1 was hearing nan!u]lg the speech of
the hon. Member, Shri Bibhuti Mishra.
Some seem to think that lan-
ﬁuagn is the main cause of frequent
isturbances in the country. They are
of the view that the Central Govern-
ment should have all the powers to put
an end to such 1 disturbances
and the Stales should not be entrusted
with any powers. I would like to point
out here that language should be the
cementing bond of unity and not the
instrument of hatred and violence,
which will put the national in on
in jeopardy. I would emphatically say
that unless the Central Government act
impartially and dispassionately, there
will not be any lasting solution to such
serious problems. If the Government
want to create any comstructive impact
of the implementation of this Bill, then
they should not function in such a
sluggish manner.

When you open the newspaper in
the morning, every day you come
across instances of inhuman atrocities

Harijans
and they

committed on the Harijans.
are murdered in day light
are burnt alive. Even this morning this
House discussed about the mass burn-
ing of Harijans in a village in Utlar
Pradesh. I would like to know whether
the Government will declare such areas
also as disturbed areas and establish
special courts for the trial of criminal
offences committed on the unarmed
Harijans. In our country we have
Muslims, Sikhs, Christians, Buddhists
and 50 many other communities. But
there is no community like the Hindu
community in which the caste Hindus
treat cruelly the Harijans. If such an
act had been in force, many Harijan
murders and incidents of burning Hari-
jans alive could have been averted. We
ave given constitutional tion to
the minorities. Though the Govern-
ment have vided constitutional safe-
Euz.nh for the welfare of Harijans, who
ave got the equal right to live like
the caste Hindus, the al Govern-
ment have failed to give protection to
the life and honour of Harijans,

honour and life
are at stake in the hands of caste
Hindus, the should declare

blish ial courts for the speedy trial
of Mm offences.
With these words, I conclude.
97 LSS/72
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st g wx M : @wfy wER,
¥ &) Cwar wY For Ty & ford i
gwar ofewg 7 g9 fawfod € o, o
¥ ApwT ¥ fow ® 7 awnor mn g
IFT FYr T—

“Offences should be investigated
and the offenders should be prose-
cuted hagromptly. Prosecutions once
lSaum':al should _tr;,ot be withdrawn.

pecial courts with summary powers
to deal with the offences connected
with communal incidents should be
constituted.”

ag AT FY U AT 9fewg &) faer
far 41 st g@ oftag ) fewfe &
e X FioR @ few B o v
¥ wtferwr ), ¥fer g fadas & T
& S AT ) VAT G, IW F S 4T §Y
T xa H Ferarmr §

warafa o), o9 €W ¥ @ 5 WY
w\ford, forr % wgv maT §—

con-
other
law, a scheduled offence committed
in any disturbed area at any time
during the period specified in the
notification issued under section 3
in res of such area or during that
period as extended under th: proviso
to sub-section (2) of that section shall
be triable, whether during or after
such period, only by the Special
Court constituted in or in relation to
the disturbed area in which the
offence has been committed.”

¥t ¥ e 5 # o feesd qfica!
wr vy 3 ...

Wl geR Wy wowg ;. anefy ARt
T, "qv & qurgfa Y &

MR. CHAIRMAN: The bell is be-
ing rung—now there is quorum,

“Notwithstanding anything
tained in the Code or any

oft W wp Wt ;AW 5 §F dY

N e var § fx o€ W e —
whether it is not connected with the
right or anything. . .
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[ xw vz )

A% ¥9 ¥ gaey § AT OF WO 0T
%) v & war gy s ag fae fadee w3
w KATNT | A 5 F AT ¥W A
uwar & fad sreveriow aeEt ST saT-
fas et & fasms A S FITATE) FH
¥ ford oo swramr fear , sa A 9a &
farwrs Gewr ¥ § qw-2y q29d o faw
¥ ar § « §AWA 147, 143, 148
151—%T Areeay &1 faw o g, Al
302 1 FWL AT F A F wav feafa
& % grer A wooay w9y @Y, A A
w! g% farg s sifaad @ § e aree
Fraw T 1 Y G WS WAT | TEH
R af 7 ¥ forg qegy O @
147 &, Srr0ge srdvae) &, 7ET AWU
£1759, IAFT AR AT 0 AT ETH
e g 1 gafag oy sewr faw
FIT FTH FA%T (67 A wEriwT Fifag
W fau §) 7 ¥ fewmfa w1 § fe ant
qYez F2z) § F1 AT AT @Y I WH)
e F) AT |

fer angy faar & 5 @) groew &
wr wara 7E fagr arr | |F7 grrey
¥ a8 T & fr 39 aax) frwr A3 2
Iud T
Now the case should be transferred to
court

faezsd qfear w1 stre= a-irt,ﬁ-qq
¥ ol § A= arw wo § Q) A W
faqr ;g | 39 amrmg:l?

The will

%

send back that case to

I AT w1 A 1w g oy faAar
B T & 8% Me g, 7@ W) Wik

AUGUSTY, 1972

(Speclal Courts) Bill 256

o g 9 AT 717 vy § v ) graw
T & fag st aiee graw oY s
w1gd § —ag M7 wnw wwy § A7 g
ey wdn A € 1 feforw Deflax
A # ) graw § | § wgavE oY qre.
eifer o €, faamd), sememame,
FAE F AN gz G § e sy sl
€ € 9% faw s foray & fir gas?
s FE A A EFT F ) TTANE
fa § &fer Sraisgwe &7 okl * 0 &
fag #ay quw § 7 Pefaaer selat
e # 170 ®1 NwFLWA 15 fev A
g, frame 30 fem %) &+, 15w &)
& @), wiena grfow 7€ gan a1 ag graw
FEY grm 1 &Y Sigr fedr 1) & awr awe
78 faar | ariwwr wawe 9t e O -
e &, o W F wmfa S &, o 2w
¥ grwaifosar dai § oo faws
sz FriaE) § arfw oy § ofw fa
ar a5 | AfeT 393 forg wr e gem ?

arme far &

Magistrate can take cogmzance—Ses-

sions Judge can take cognizance.
wg fow wwrv wrfwda A oaew

awry 170, ffgm Siloe w1 ¥
IAET ArHTT Tw A Y v T wrery
aw T F forg aredr war srorT fowre
g ?

oY oY HTYHT AT § TAwT § @R
wtar g fe ool graw &Y o e
fre ard Afew wx faw 3 3w Rudr f oy
WG 9T AEATE | WG THET W1§ I
¥ ofiforg s wed wg & e oW #
wm ¥ fag ofere dfae fo
g

It may be for a year or two or egy
period.

ax v 7Y wr wwdwy Yo 0 A
aw ! & fey o) wein qrdnfew R
v qfw e §? vefag F wwn f fx
o uw are) w) Rwd & fog F & $he
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wE) § wo fam ® WOy = @ A
farar § Ia@ qqT we fogr o o T
feqr Y d%%e %2} % (T w2 foar
AT FEW g a Wi sT N
qiy § a@ wE3T E ATAMC | T AAE-
ey Aqrar e AT D
grfe 7% waa A ) gag gAer & fear
qr @ Wl TAAr syroa faaa) wefge o
A AT g A g gaer odT @ § R
oy srofad st e A wwr faeely
Fifgr 1+ =% wiwAT ¥, 302, 304,
376 ¥ <t Traw worr wE TEA €,
qivez gra gvr @ fex 97 a7 § 72
g ? fox deer wew fao w1 qaew
& AT FUGA AT BT ATfET—aThy
FOE2 qATg | A gy g wifgw fE
anz) Zraw @Y #% fefaae STNaT w1
¥ wd

You will have to submu the challan

within such and such
164 ¥ gagz, wfgwT %m wifge &

I aqrr ¥ fmn @ anfs mag o
g gOR A DR A NT | ANFAY
£ T fawr #Y anaX Tl vwar ¥ gfee-
®Ir A TAT E 1 ATHT oLy EA afe
w2 ¥ wRwew ar A W fgg € 5w
¥ Foregr 7t @ A g wgi & 7
weR\g TFEN F) M wrEAr § 73 Ay 3w

That is there, But when you want to
iet:.q:slail:l. the whole thing, you must bring

gafee o fast ® @17 &1 9 qdw
¢ TaF 31w ¥ frg awn) § fe oad
WH AAF FAA & @ g fear ard
fared g 77 famrfewr 9 §

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Chairman, I do not know
whether you have the amend-
ment moved by Shri C. Daga.

MR. CHATIRMAN : Shri Daga raised

he hen the Deputy-Speaker
intminél:kmdhnmmﬁ it;w]::
did not accept it. So, I have nothing

to say about that.
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SHRI R. D. BHANDARE : Sir, I
seek your permission to move a motion
formfemngthaﬁﬂlma]mnt&‘dect
Committee. 1 hope you are giving me
permission.

MR. CHAIRMAN : If he wants to
move it, I will give him permission.

SHRI R. D. BHANDARE: 1 am
thankful to you. The reasons for my
moving for reference of tbe l a
Joint Committee are that there a
number of lacunae in the Bill und therc
are many cxtraneous matters in the
Bill, Ithmny ﬂ:e]s% ﬁo to the cxu;tgeﬂ of
saying that il is not pr y
drafted and is full of loopholes.

Firstly, in clause 3, on the declara-
tion of disturbed aereas the period is
not mentioned. It is mentioned that the
declaration will be for three months
but thereafier the declaration could be
extended from time to time. At the
same time, there is no specific peried
laid down as to what extent the declara-
tion will be in existence.

Secondly, clause 5(2) seeks to punish
all sorts of persons. There are acces-
sories before facts, at facts and after
facts. There are even abettors of all
sorts, before, on and after facts are in-
corporated.

Thirdly, in clause 6 two of
offences are classified. One that
offences which are triable by warrant

rocedure. If the warrant procedure
15 sought to be incorporated, then the
very purpose of the Bill is defeated. We
want the offences to be tried summarily.
By what stretch of imagination can one
conclude that trial by warrant
dure would be summary trial? far
as summalx trial is concerned, the pro-
vision is that offences which do

Now, there are a number of offences
for which the punishment laid down is
three years. In how many cases would
you likn have summary trial. There
are a lb;:r of offences which would

under a summary
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[Shri R. D. Bhandare]
accept my amendment that the Bill

may be referred to a Joint Committee
so that the law could be made fool-

proof.

1HE MINISTER OF STATE IN
IHE MINISTRY OF HOME APF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): Sir, in deference to
the wishes of the hon. Members who
have raised some doubts about some of
the provisions in the Bill, the Govern-
ment is agreeable to refer the Bill to
a Joint Select Committec. Though I
have a lot of things to say about va-
rious points, technical and otherwise,
that have been raised by the hon. Mem-
bers, I will not go into them now.
If you would permit me, I could move
a motion to that effect or the hon. Mem-
ber could move it.

MR. CHAIRMAN : I think, it is the
desire of the House as well as of the
Government that the Bill should be re-
ferred to a Joint Committee. Accord-
ing to Rule 345, I waive that condi-
tion. I allow him to move it.

SHRI R. D. BHANDARE: I move
that the Bill be 1eferred to the Joint
Commuttee consisting of the names
which would be submutted later. .

MR. CHAIRMAN : Not later.

SHRI R, D. BHANDARE: That is
ulso done in a number of cases. Any-
way, 1 read the following names.

I beg to move :

“That the Bill to provide for the
speedy trial of certain offences in
certain areas and for matters con-
nected therewith be referred to a
Joint Committes of the Houses con-
sisting of 45 Members, 30 from this
House, namely :—

1. Shri S. C. Besra,

2. Shri Somnath Chatterjee,
Prof. Madhu Dandavate,

Shn P. K. Deo,

Shn C. C. Desai,

Shri Devinder Singh Garcha,
Shr1 Karan Singh Yadav,

Shri Bhogendra Jha,

Shri L. D. Kotoki,

Shrimatj T. Kakshmikanthamma,
. Shri Priya Ranjan Das Munsi,
Shri Krishma Chandra Pant,

o
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13. Shri Anantrac Patil,
14, Shri Banamali Patnaik,
15. Shri S. Radhakrishnan
16. Shn G. S. Mishra,
17. Shri P. Ankineedu Prasada Huu
18. Shri M. Satyanarayan Rao,
19. Shri Vayalar Ravi,
20. Shri Ebrahim Sulaiman Sait,
21 Shn Erasmo de Sequeira,
22. Shr1 Shambhu Nath,
23. Shn Nawal Kishore Sharma,
24. Shri Shiva Chandika,
25. Shri B. R. Shukla,
26. Shri Mukhtiar Singh Malik,
27. Shri N, Tombi Singh,
28. Shn Tayyab Hussain,
29. Shri Tulsidas Dasappa,
30. Shuii G. Viswanathan;
and 15 from Rajva Sabha;
that n order to constitute a sitting
of the Joint Commuttee, the quorum

shall be one-third of the total number
of members of the Joint Commuttee,

that the Committee shall make a re-
poit to the House by the first day of
the last week of October, 1972;

that in other respects the Rules of
Procedure of this Hopse relating to
Parliamentary Comnuttees shall apply
with such vamations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commu-
nicate to this House the names of 15
members to be appointed b{ Rajya
Sabha to the Joint Committee.

SHRI DINEN BHATTACHARY-

YA : From our p in the place of
Shri Somnath ﬁuljee. Shri Biren

Dutta’s name may be included.
MR. CHAIRMAN : Accepted?

SHRI K. S. CHAVDA (Patan):
There is none from our Party.

SHRI R. D. BHANDARE : It
be verified and the name can be a i

SHRI C. CHITTIBABU w
put) : In place of Mr. Visw T,
J. M. Gowder’s name may be includ-
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SHRI B. V. NAIK (Kanara) : If you
dom’t rind, 1 will make a submission.
Most of us here very much interested
in thi, Bill are likely to be in the pre-
sent or i the tuture disturbed arcas.
It may be communal, it may be langu-
age.  That is why we are prepariug
with all earnestness. I think a wvery
pood suggestion has already been made
by Mi. Stephen that the preparation of
the final Iist mav be held over tll to-
mortow when all scetions could be
consulted and  thereafter the final st
could be brought out. Tt may be held
over.,
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SHRI R. D. BHANDARE : That 1»
why | said that the numes could be
given later on. 1 accept the change

suggested by him or any other change
suggested later on.

SHRI C. M. STEPHEN (Muvattu-
purha) : ‘The discussion on the debate
may be adjourned till tomorrow. A
formal motion may bhe made.

MR, CHAIRMAN: There is a pro-
posal on behalf of some of the members
on this sidec. What bave you to say?

SHRI B. V. NAIK: 1 am moving
postponement of the discussion till to-
morrow.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
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BAHADUR): It the only point to be
considered is abow the adequacy of
the hst or the fullness of the Lst re-
presenting all sections of the House, for
that limiled purpose, my collcague 15
agreeable that we may hold this up
titl tomorrow.

SHRI PILOO MODY (Godhra) : No,
Sir  The Motion can be made to-
morrow along with the list; we don’t
nand

MR. CHAIRMAN: The Motion
has heen moved.
SHRI PILLOO MODY: It can be

postponed, Sir. Names have to go in
todav according to the rules.

MR. CHAIRMAN : That cannot be
agun moved tomorrow. | have accept-
ced. I have told him to move the Mo-
flon. He has moved that. The hon.
Minister for Parhamentary Affairs says,
if there v u question of analysing the
list, only for thu purpose, that can be
postponed, | don't think it would be
proper. | am puttiag the motion to the
vote of the House.

The question is :

“That the Bill to vrovide for the
speedy tiial o certain offences in cer-
tain arcas and for matters connected
therewith be referred to a Joint Com-
mitiee of the Houses, consisting of 45
Members, 30 from this House, name-
ly i—

1. Shri S. C. Besra

2. Shri Biren Dutta

3. Prol. Madhu Dandavate
4. Shii P. K. Dvo

5. Shn C. C. Desai

6. Shri Devender Smgh Garcha
7. Shri Karan Singh Yadav

8 Shr1 Sarjoo Pandey

9. Shn .. D. Kotoki

10, Shrimati T. Lakshmikanthamma
I1. Shri Priya Ranjan Das Munsi
12. Shri Krishna Chandra Pant
13. Shn Anantrao Patil

14. Shii Banamali Patnaik

15. Shri S. Radhakrishnan

16. Shri (i. S. Mishra

17. Shri P. Ankineedu Prasada Rao
18. Shri M. Satyanarayan Rao

19. Shri Vayalar Ravi
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20. Shn Ebrahim Sulaiman Sait
21, Shri Erasmo de Sequera
22, Shri Shambhu Nath
23. Shri Nawal Kishore Sharma
24, Shri Shiva Chandika
25. Shn B. R. Shukla
26 Shii Mukhtiar Singh Malik
27. Shrt N. Tombi Singh
28 Shri Tayyab Hussain
29. Shri Tulsidas Dasappa,
30. Shii G. Viswanathan;
and 15 from Rajya Subha;

that 1n order to constitute a sitting
of the Joint Committee, the quorum
shall be one-third of the total number of
members of the Joint Committee;

that the Committee shall make a re-
port to thc House by the first day of
the last week of October, 1972;

that in other respects the Rules of
Procedure of this House relating to
Parliumentary Commuttees shall apply
with such variations and modifications
as the Speaker may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joimt Committee and commu-
nicate to this House the names of 15
members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

16.38 hrs.

STATEMENT RE. CURRENT
SUGAR SITUATION

MR. CHAIRMAN : We move on to
the next item. Prof. Sher Singh to
make a statcment.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): Sir, I rise
to make a statement on the current
sugur situation, which 1 am painfully
awarc is causing serious concern not
only to all the Hon'ble Members of the
House but also to the plile;. l:o faci-
litate a proper appraisa the situa-
tion in &e right perspective, 1 would
state briefly the developments since
the control on the prices and distribu-
tion of sugar was removed with effect
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from the 25th May, 1971. As the
House is well aware, the decision to

decontrol was taken by the Govern-
ment in the context of the record pro-
duction of 42.6 lakhs tonnes of sugar
during 1969-70, which resulted in the
prices of sugar in the free market com-
ing close to, and in some areas even
falling below, the levy prices. As a
chrect comet}uence of this development,
the hfting of levy sugar, particularly
from high-cost zones was tardy, and the
stocks with the mills in these
zones became disproportionately higher
than the stocks with the mills in the
other zones. The rationing system had
also lost its utility. Principally for these
reasons, the Government decided to de-
control sugar.

For about two months after decon-
trol, the prices of sugar remained fair-
ly easy all over the country. There-
after, the news about theie having been
about 3% rceduction in the acrecage
under sugarcane for the season 1971-72
and also of the standing sugarcane crop
having suffered damage by floods
and excessive rain in the northern parts
of India and by prolonged drought in
some parts of the southern region,
which would result in a decline 1n sugar
pmdgction durina} ttl|9'71-175’., _Bot
round. Consequently, the sugar prices
started showini a steadily n!iﬁs trend.
Action taken by the Government to
im quantitative restrictions on the
holding of sugar by authorized dealers
and to compel the milly to sell every
week at least 20% of the monthly re-
leases of sugar and not to refuse to
sell if released stocks were available, 10
an effort to curb hoarding tendencies in
4 rising market, succeeded to some ex-
tent in checking this trend. However,
towards the e of 1971, in the con-
text of the mountin arising
out of the influx o Bﬂa Desh re-
fugees and the conflict with Pakistan
thereafter, the ('.it‘!‘l-!l'll.n'n.'.f aTt succeeded
in arriving at an inform agreement
with the industry, whereby, the in-
dust?v made available with effect from
the Ist January, 1972, 60% of the
monthly releases of sugar at a fixed
prive of Rs, 150/- r ex-
factory, exclusive of gciae Duty, for
D-30 grade for meeting certain emer-
gent requirements and for distribution
to domestic consumers through fair
price shops. Similarly, a further 3.5%
of the monthly release was abo made
available by the factories at the same
price for meeting export commitments.



